R e

——_—rr =

] N
_SMTRAL ADMINISTRATIVE TRIBUNAL: W : - .
AT HYDERABAD
ORIGINAL AFPLICATION NO.  863/93

DATE OF JUDGEMENT: ) -3 -95 -7«

Between

P.Venkatasubbaiah .. Applicant

“ and

1. The Asst.Ebgineer- ' ‘
‘MW-Mtce, 3rd Floor '
Telephone Bhawan
Hyderabad-500 004,

2. Divisional Engineer
MW-Mtce.Sal Nilayam
6-1-85/10, " " I'lzzes
S4ifsbad,Hyderabhad-500 004.

3. The Director -
Mtce.STSR 6-1-85/10
2nd Floor, Saifabad, e
Hyderabad-500 004.

4. The Divisional Engineer

Telecom Hyderabad(Rural) + . Respondents
Hyderabad-500 050- »
Counsel for the Applicant t: Mr C. Suryanarayana
Counsel for the Respondents $t Mr NV Ramana,CGSC
CORAM:

HON'BLE SHRI A.V. HARIDASAN, ME&BER(JUDICIAL)

HON'ELE SHRI A.B. GORTHI, MEMBER (ADMN)
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0.A.863/93 Dt.of Judgement: 19%5

JUDGEMENT

As per Hon'ble Shri A.V.Haridasan, Member{(Judl.))

The applicant who was engaged as 3£asual mazdoor
under the first respondent from 1,11,.1991 onwards and hadl‘f:
rendered 466 days service was retrenched from service by the
impugned order dated 11.3.1993 with effect from 12,3,1993
for want of work and as he was said to be junior most casual
mazdoor. <The applicant states that he is neither the junior
most casual mazdoor nor is there went of work requiring-his
retrenchment and that the impugned order was issued pursuant
to the letter issued by the third respondent dated 18,2.,1993
(Annexure-A-II to the OA) to the DE,STSR Hyderabad stating
that in spite of instructions issued from +the CGMM's office
to all field units that engagement of casual mazdoors on mﬁster‘
rolls after 31.3.1985 was totally banned, it was notéd that
several field units were continuing to engage casual mazdoor

under ACG,17 and thaet the said practice was contrary to the

instructions. Fhe applicant staﬁes that in the retrenchment
notice, his position in the seniority of casual mazdocrs of
Hyderabad DE Territory ié not mentioned and therefore, it isffD
not possible to ffﬂ@ that his retrenchment was necewsitéted for
want of work and hé being the junicr most. According to him,
he has been retrenched withcut following mandatory provisions
contained in Section 25{(f) of the Industrial Disputes Act, as
also, in violatior of Art,14 of the Constitution of India.
Thefefore, the applicant prays that the impugned order of ‘e

nation dated 11.3.1993 may be set asicde and the respondents b

bis rame at the appropriste place in the seniority list of.aﬂ
- 7"‘[

to which he belonged.
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Copy toi=-
1« The Asst. Engineer MW-Mtce. 3rd floor Telephone Bhawan,

[ R e e 2

2. Divisional Enginear, MuU-Mtce, Sai Nilgyam, 6-1-85/10,
Saifabad, Hyd-004.

3. The Qirector, Mtce. STSR 6-1-85/10 2nd fleor, Saifabad,
Hyd-DU4o .

) 4. The Divisional Enginesr, Telecom Hyd(Rural), Hyd-050.
5. One copy to Sri. C.3uryanarayana, advacate, CAT, Hyd,

6. One copy to Sfi. N.V.Ramana, Addl. CGSC, CAT, Hyd.

SRR . 7. One spare copy.

Ram/-
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O.A'863/93 ' ..3-.

2. | C.A,851/93 has been filed by an applicant
similarly‘situated like the appiicant herein, which we

have dispbse of today by seﬁarate orde}s. As the pleadings
and contentions raised in tris CA and 0A851/93 are similar
in all aspects f§£ the reasons stated in OA851/93, we
dispose this QA also on the .same lines with the follow1ng
dlrectlon.

"The respondents are directed to include the

- - . et = ' - -

commensurate with the length of his service

in the list of casual mazdcors kept under the
féurth respendent and to re-engage the appiicant
as and when work becomes availsble anywhere

in the Division in preference torcasual mazdoors
with lesser length of casual service than the

’

applicant."®

3. No order as to costs,

(A.B.GCRTHI) {(&.V.HARIDASAN)

Memker{admn) _ Member{Judl.)})

Dated: e:iJ ) :} 1965
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TYPED B8Y COMPARED " BY

CHECKED BY APPROVED BY

IN'THE CENTRAL ADMINISTRATIVE TRIDULAL
HYDERABAD BEMNCH

THE HON'BLE MR.A.V.HARIDASAN ; MEMBZR(J)

AND

THE HON'BLE MR,A.B.GORTHI : MEMBER(A)

DATED ; 2.113) 4y

——"
ORDER/IUDGE MENT .
MALR.DLC.D Mg,

1) 61
0.A .NT, .

AdRitted and Interim directions
issyed ‘

£lloded ' |
u r .
Disposed of with Directions ——

Dismissed : : \

as withdraun
r Defauylt.

Dismisse

Gismissed
Rejected/Ordered

No order as to costs.,——

YLKR






